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IN THE CENTRAL ADMIN iSTR&TIVE TRIBUNAL : HYDERABAD BE]

AT HYDERABAD
0.A,No0,1123/96 ' Date of Orde
BETWEEN 3
G.Krishna Rao
AND
1, The Union of India, Rep, by

the Pirector General,

Te lecomnunications,

New Delhi - 110 001,

The Chief General Manager,

Te lecom,, A;P.Circle,
Abids, Hyderabad-1,

2.

The Telecom Rist, Engineer,
Sanchar Bhavan,

Srikakulam - 532 001, .+ Respondent

Counsel for the Applicant ee Mr, J.V.la

Counsel for the Respondents es Mr.V.,Rajes

CORAM 3

HON'BLE SHRI RJRANGARAJAN s MEMBER (ADMN,)

O R D ER
X oral oxder as per Hon'ble Shri R,Rangarajan, Member

Heard Shri J,V,.lakshmana Rao, learned counsel
applicant and Shri V.Rajeswara Reo, le_amed standing

for the respordents,

2, The applicant in this OA is working as Senjor

Qperator in Telecom Eng iﬁee’:ing Divisio ,

wro te the e;;ﬂ_amipa.‘c:ion\for, the post of Junior Accounts
éare-I in the year 1991, 1992 and1994, In all these
it is stated that pelf_ﬁvg; not _qualif\ied.:lvln the examina

conducted.ip the year 1,994 the ‘r_pa,r_lgswobtain_edu_ by him |

.« Applicant,
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kshmana Rao

Wara Rao
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for the

counsel

e leftione

n of Srikakulam, He

Qfficer
Examinatio ns
Eion

in the

various papers i,e, paper 1 to 6 were intimated to the Telecom

Engineer by letter No.9-9794-DE, dated 12,12.94 (A-4)

. It is
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stated that the marks informed to the Telecom Distric
Srikakulam should be informed to the applicant, It
that there was some discripancy or complaint in rega:
conduct of the egamination for paper-6 which was held
HenCe a re-examination was conducted only for paper-

The applicant appeared for the re—examination for pag

Ft Engineer
1s stated

'd to the

in 1994,

(Accountancy

jer-6 and it

is stated that he did not qualifqaé-ln the examlnatién. The

applicant later submitted a representation for re-tot
verification of marks obtained by him in paper-6 spec
~ tion held on 25,11,95 of the J.A,0. Part-I examinatio

informed by letter No,TA/RE/37~6/III, dated 28,3,96 (

the Directorate hasqgéﬁa@ﬁiégiéa&ﬁfﬁé;%ggﬁfﬁiof”fetpt

verification of marks obtained in Paper-6 special exa

aling and
izl examina-
h, He was
p-8) that
Al ling /

ination

held on 25,11.95.and there is no change in the marks o

him,
3. The applicant now su_bmit;s that the authorities
informed him the exact marké obtained by him in the re
in Paper-6 held on 25,11,95 and it is also appfehended
that the additional answer sheets enclosed to the main

- sheet Were not valued,

4, In view of the above he has filed thics OA to cal

records fo check the proper retotalling and awarding o
questions

marks to all the Hfficerstin the re-examination for pa

- held on 25,11.9%,
“——, .

Se The prayer in this OA is t0 see whether the retx

has been done (FC0i

the factual posi
valued or not, It iqg;ecessa;ylfor th
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checking ard retotalling as prayed for in this OA,

officer in the ?elecomjﬂﬁﬁﬁﬁgﬁﬁgﬁi?cgn do

leaving it to R-2 in this OA fo call for the applicant

Sheets of the re-examination for paper-6 held on 25,11

0

2
tectlyy, ané the additional answer shq

e Tribunal to chsg

Hen

btained by
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~examination
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retotal the same amd also check whether the additional answer

sheet if any has also been valued, There is no restriction
' obtained by

to intimete the marks @2) the c%y;'zaidate{gwho appeared for the.

examination, &‘*Es the marks obtained in the earlier expmination

were communicated to the candidate(i¥can be seen from the

_——

enclosures to the OA, 523 K

o T

e

- . ~ e,

d e w0

: of the| paper-6¢ /
Al ot 6, In view of the above, after rechecking of the pnswerjsheet

'XH-( %‘ LM) I:“V\GL\&M ﬁ@t.!w’( A ' ) "—w:;..:- =

_ "L R=2 shoulci) intimate the marks obtained by the applicaL'nt in

1 i O :&- B a . .

paper-6 il the re-examination held on 25,11,95 withinl a period

of 2 months from the date dmee Of receipt of a copw Qf this

“oxrder,
7. The CA is ordered accordingly, No costs,
- ( R RANGARAJAN )
Member (Admn, )
] - .
S Dated s 27th September, 1996 1
: M

(Dictated in Cpen Court)




0.A.NO.1123/96

Copy te:

1. The Director General,
Telscommunications,
New Delhi.

i 17

2, The Chisf Gemeral Manager,
Telecom, A.P.Circle,
Abids, Hydsrabad,

3, The Telecom Dist.Enginser,
Sanchar Bhawan, '
Srikakulam,

RxxEnrx¥akeeBnXBiSXRXEKXBRGkRUEE N
44 One copy to Mr.J.v.lakshmana Raog ARdivocate,
CAT,Hyderabad.

5., Cne copy to N;Qﬂ.ﬁajssuar Rae, Addl.CGSC.,
CAT,Hyderabaqi

6. One copy to Library,CAT,Hyderabad.

74 Cne duplicata COpY o
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